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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN 

ZONE AT CHENNAI 

 

Original Application No.33 of 2022 (SZ) 

 

IN THE MATTER OF: 

 

Jagan Kumar.J 

Bengaluru 

….Applicant 

-VS- 

 

The Member Secretary  

SEIAA Bangalore & Ors 

….Respondents 

 

 

MEMO FILED ON BEHALF OF THE 4th and 5th RESPONDENT 

It is most respectfully showeth; 

1. It is humbly submitted that this Hon’ble Tribunal in its order dated 

25.09.2024 had directed the Karnataka SPCB to follow up with the show 

cause notice, conduct the enquiry and pass appropriate orders and  further 

directed to file a report in this regard. 

2. It is humbly submitted to this Hon’ble Tribunal that the Karnataka State 

Pollution Control Board (KSPCB) has forwarded copy of the show cause notice 

to The Commissioner, Bengaluru Development Authority, BDA and also 

informed  to verify the approved building plan vide dated: 02/02/2018, along 

with the nala buffer on site, specifically regarding compliance with the Buffer 

Zone towards Southern side of the residential apartment building project.  

This is in light of the non-compliance regarding the buffer zone by the 

apartment authority. The KSPCB has further directed the BDA for initiation 

of action against the unit for violations, in accordance with the prevailing bye-

laws. 
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3. It is humbly submitted that the project authorities have not submitted the 

compliance made report to the Board so far. Also, KSPCB has not received 

any action taken report from the Bengaluru Development Authority 

department regarding the action taken in the matter of compliance to nala 

buffer zone towards Southern side of the residential apartment building 

against the said project authority. 

4. It is humbly submitted that in view of Hon’ble Tribunal order dated 

25.09.2024 and 06.12.2024, the Karnataka State Pollution Control Board 

(KSPCB) inspected the Residential Apartment M/s Ds Max Properties Pvt Ltd 

on 30.12.2024 and 06.01.2025 and the inspection report is annexed to this 

memo. (Annexure I) 

5. It is humbly submitted that during inspection, it was observed that about 170 

numbers of flats have been occupied in the said residential building and the 

Sewage Treatment Plant (STP) is currently operational. 

6. It is humbly submitted that the project Authority have provided MBR tank 

adjacent to the aeration tank and insertion of MBBR media at aeration tank 

and tube settlers at decent tank was not done. 

7. It is humbly submitted that treated sewage sample was collected and it was 

found that the parameters viz., Chemical Oxygen Demand (112 mg/L against 

50 mg/L) and Total Nitrogen (12 mg/L against 10 mg/L) are not confirms to 

the stipulated standards of the Board. 

8. It is humbly submitted that the project authorities have provided two 

numbers of wet waste shredder machines and composing machines within 

the residential apartment premises; however these machines have not yet 

been utilized. 

9. It is humbly submitted that the project authorities have provided compound 

wall (immediate next to the nala/valley or maybe within valley area), sitting 

area, one number of swimming pool and Partly Civil, metal structural building 

for Gym and Party Hall in two numbers at southern side of the residential 
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apartment building within the nala buffer area provided for Gym and for Party 

Hall purposes. 

10.  It is humbly submitted that in this regard, KSPCB had already issued a 

show-cause notice vide no. 836, dated: 24/09/2024 to take a compliance with 

the approved site plan obtained from the competent authority. 

11. It is humbly submitted that based on the above observations, it was found 

out that the Residential apartment authority has installed an organic waste 

converter at site, but it has not been commissioned and remains idle. 

Additionally the analysis report dated: 04/01/2025 shows that the 

parameters exceed the limits stipulated by the Board. Furthermore, the 

compound wall (immediate next to the nala/valley or maybe within valley 

area), sitting area, one number of swimming pool and Partly Civil, metal 

structural building provided for Gym and Party Hall purposes in two numbers 

at southern side of the residential apartment building within the nala buffer 

zone, have not been removed as required. 

12. It is humbly submitted that the in view of above non-compliances, the 

Environmental Officer, Regional Office has recommended that further action 

be taken vide his letter dated 13.01.2025 directing the competent authority 

to demolish civil structures/ amenities provided in the buffer zone and is 

awaiting orders from the Board. 

 

Dated at Chennai on this the 21st day of January,2025. 

 

 

 
 

Counsel for 4th and 5th Respondent 

                                                                                 (KSPCB) 
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